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ernment naturally, has been helping 
it out of way by giving loans of Rs 2 
aores. 10 crores and so on. Now the 
Government have realised that their 
liability is more than the assests, Rs. 
47 cr.ores Or something like that. 
Now, having realised this, they want 
to take it over and manage it for a 
limited period. Then han. Minister 
now tells me that it is taken over for 
a limited period, while the Constitu-
tion itself empowers the Government 
to extend the period. 

We have many undertakings, many 
textile mills arid many SU~:lr mills 
which have been taken over. where 
controllers have been appointed and 
receivers have been appointed, and 
after the mills or the concerns started 
makin,t( profits, and the Government 
have spent crores of rupees on them, 
the mill" or the undertakrngs were 
given back to the previous manage-
ment, the capitalists. I would like to . 
know from the han. Minister wne-
the~ it is the intention of the Govern-
ment to take it over permanently, or, 
why not nation3.lise this concern once 
it is taken over? 

Mr. Speaker: These are not the mat-
ters which could be discussed now. 

Shri Ragbunath Singh (Varanasi) : 
I want to say something. 

Mr. Speaker: . have heard the 
Member who opposed the introduc-
tion of flie Bill. 

Shri Raghunath Singh: 
opposing it. 

am not 

Mr. Speaker: The question is: 

"That leave be granted to intro-
duce a Bill to provide for the 
taking over of the management 
of the undertaking of the Jayanti 
Shipping Company Limited, for 
a limited period in order to secure 
the proper management of the 
!lame." 

The motion was adopted. 
8hri Sanjiva Reddy: I introduce the 

Bill 

13.34 MS. 
STATUTORY RESOL~ON 

LEVYING OF EXPORT DUTY ON 
CERTAIN ITEMS 

The Deputy Minister in the Minls-
try of Commerce (Shri Shaft 
Qureshi): I beg to move the follow-
ing resolution on behalf of Shrl 
Manubhai Shah: 

"In pursuance of suo-section 
(2) o~ section 4A of the Indian 
Tariff Act, 1934 (32 of 1934), 
this House approye,,'of the N oti-
fication of the Government of 
I~dia in the Ministry of Com-
merCe No. S.O. 1696 dated the 
6th June, 1966, as amended vide 
Notification Nos. 43 (3) -Tar[66 
dated the 6th June, 1966, S.O. 
1841 dated the 15th June, 1966, 
S.O. 1940 dated the 27th June, 
1966 and S.O. 2133 dated the 15th 
Julv 1966 levying export duty 
on - ~acking (cioth, bages, twis!, 
yarn. rOPe and twine), jute manu-
mres of certain description, cotton 
waste (all sorts), tea, all oil 
'cake other thar,' cupra, ground-
nut oil cakes, tobacco, un-
manufactured mica, all sorts, 
hides, skins and leather, tanned 
and untanned, all sorts, but 
not induding manufactures 
of leather, and coir and coir 
manufactures from the date of 
such Notifications." 
Shr! Bar! Vishnu Kamath (Hoshan-

gabad): Sir. on a point of order. I 
invite your attention to rule 76, ancl 
also w~uld like to state t1'ot you have 
ruled twice or thrice before that when 
a motion or a Bill is put in the name 
of a Minister, Shri Manubhai Shah 
in the present case, and if the Minis-
ter concerned is not present in the 
House, the reasons for his absence 
should be given. They have been con-
sistently violating this. I think this is 
the third or the fourth time. They 
have not given us the reasons for his 
absence. 

Mr. Speaker: 1 must explain that 
when the Minister cOI.'cerned is not 
here to move the motion, some reaso. 
should be given: 
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Smi Bari Vishnu Kamath: Have 
they got a:1Y explanation at all? 

Shri shafi Qureshi: I have taken 
your permission to move this resolu-
tion. I may state for the information 
of the House that the Minister is busy 
in a meeting, 

Shri Hari Vishnu Kamath: It is not 
a valid excuse, If he is outside Delhi, 
it is all right. (Interruption) He has 
no respect for the House. It is con-
tempt of the House, 

Smi Bhagwat Jha Mad (Bhagal-
pur) : I am sorry to hear him say 
like that. Is that meeting more im-
portant than Parliament? He must as 
usual be made to apologise to the 
House, It i, gurprising. 

Mr. Speaker: Hon. Members should 
not be so sensitive. I may point out, 
however, that the business of the 
House must get first priority unless 
there is some State buSiness which is 
"0 important that it cannot be avoid-
ed, But in this case, when it is said 
that the Minister is busy in a meeting, 
that does not explain what kind of 
meeting it is, what importance has to 
be attached to that meeting, and 
whether that should be given prefer-
ence to attendance in the House. If 
it was very urgent and important, the 
Minister could write to the Speaker 
so that I might inform the House that 
it is becaUSe of inability he is not 
coming and So on, 

Shr; N. Dan<leker (Gond~): I ish 
to make one observation. This is a 
statutory motion, a most important 
one, arising out of devaluation in so 
far as the export and imparl impacts 
are concerned, and really it should be 
the !,::nister who should deal with this 
matte'r, because there are a number of 
important i~~ues arising out of it, 

Mr. Speaker: 1 hope he will be 
corrling soon. 

The Minister of State in the De-
partments of Parliamentary AlIalnI 
and Communications (Smi Jaganatha 
Rao): He will be coming. 

8mi Shafi Qureshi: He will be 
coming soon, 

Certain Items (Res.) 
Shri Sonavane (Pandharpur): Th1lI 

is not the first time. 

Shri Shaft Qureshi~ The Govern-
ment of India taok a decision .... 

Shri D. C. Sharma (Gurdaspur': 
Sir, how long is it going to take? He 
is going to read what the Secretary 
has written and the Minister will also 
do the same, How long will it take? 

Smi Shafi Qureshi: may state 
for the information of the hon. Mem-
ber that I have heard with attention 
the discussion in the House. The 
Secretary's brief, in order to help us, 
may be there, but I have my own 
knowledge of the devaluation problem 
and allied problems, I know the sub-
ject with which I haVe to deal. 

Now, as I said, the Government at 
India took a .decision to refix the par 
value of the rupee with effect from 
2 a.m. on the 6th June, 1966. The 
new par value has been fixed at Re. 
equal to 0.1185 gramme of gold as com-
pared with the earlier par value ot 
Re, 1 equal to 0,1866 gramme of gold, 
The rupee has thus been devalued bT 
36.5 per cent. . 

13.40 hrs. 

[MR, DEPUTy-SPEAKER in the Chai .. ] 

This corresponds to a new rate ot ex-
change of Rs. 7,50 to 1 US dollar 
which again corresponds to Rs. 21 to 
1 pound sterling as compared w:th the 
rates of Rs, 4.76 to 1 US do'lar and 
Rs, 13,33 to 1 pound s:erling before 
6th June, 1966. Thi. decision to 
change the par value of the rupee was 
taken after the fulle3t consideratioD 
when the Government became con-
vinced that it was in the best interests 
of the Indian economy. A copy of the 
Press Note dated the 5th June 1968, 
issued by the Ministry of Finance, has 
already been placed On the Table of. 
the House. 

With devaluation a revision in the 
present range of import duties has 
also become necessary. In carryinc 
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out this revision, Government have 
kept in view the need to avoid any 
adverse effect on the budget. At the 
&arne time, the new range of duties 
would be such that the total import 
cost, especially for machinery items, 
is nct out of line with the cost of 
similar or comparable items produced 
:In India. 

SIlT ~ '<R" "'~ll" (~~): 
<I'IT~ ~R<i, if >;fTq<f.T ~ 'fT~ 

i I 'fin ~ if ~fCf '1 QT me f~ 
"WI" "fT ~.~ ? if 5IB'T'f "l::<nrT ~ 
fiii l:fQ f~ 'f Wi ;;rT<f I 

Mr. Deputy-Speaker: The bell Is 
being rung-Now there is quorwn. 
He may continue. 

Shrl Shaft Qureshi: In the case of 
tpose our traditional exports which re-
quired relatively little assistance prior 
to devaluation, .it became necessary to 
levy appropriated export duties so as 
to mop up windfall profits, but at 
the same time leaving a sufficient edge 
to the exporter so as to give him a 
competitive advantage. Thus export 
duties were levied on a small number 
of specified items to ensure that (a) 
the unit value in foreign exchange of 
traditional items of export did not 
decline significantly and (b) there 
was no windfall for the exporters as 

Jute Manufacturers: 

CeTtain Items (Res.) 

a rewlt of devaluation. Thus witn 
the change that has been made in the 
par value of the rupee on devaluation. 
an exporter who earns 100 do'lars will 
now be able earn Rs. 750 as against 
Rs. 476 earlier. This is a s~rong sti-
mulus to our export effort in respect 
of items which were more Or less com-
petitive before devaluation, in the 
world market. Quite apart from help-
ing competitiveness of our exports, 
this will provide a strong inducement 
for the flow of investment in~o export 
industries and thereby progressively 
strengthen our export position. Now 
such a stimulus was not called for in 
the case of certain traditional items 
of exports. In such cases. the Govern-
ment has levied export duties to 
moderate the stimulus and yet leave 
sufficient incentive for growth. 

In the first notification which w~ 
issued, the levy was put on jute manu-
factures, tea, all oilcakes other than 
copra cakes, tobacco unmanufactur-
ed, cotton waste all sorts, mica all 
sorts hides, skins and leather, tanned 
and untanned all sorts but not includ-
ing manufacture of leather, coir and 
coir manufactures. Subsequently cer-
tain other notifications were issued 
and the final position regarding statu-
tory rates of export duty as it obtains 
today, as a result of the five notificat-
ions, is as follows: 

(i) Sacking (cloth, bags, twist, yam rope and twine) 
(ll) all other de,crirti0ns of jute manufactures not 

other wbe specified. 

Rs. 1'100 per metric to. 

Rs 600 per metric tOr 
Rs. z per Kilogram Tea 

All oilcakes other than grourdnut ard copra cake Rs. 125 per metric ton 
Tobacco, unmanufactured 75 p,ise per kilogrnm 
Cotton' waste, .11 sorts 40 per cent ad valorem 
Mica, all sorts 40 per cent ad valorem 
Hides, skin~ and leather, tanned and untanned, aD IOrts, but 

not including manufactures of leather 10 per cent ad fJalorem 

Coif and Colr manufactures 
(i) Coir fibre and yarn 
(m other coir manufactureo 

25 per cent ad f)alorf.'m 
10 per cent ad f}(1101'~ 
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[Shri Shafi QureshI] 
This is the net result of all the five 

notifications. 

I W III not take much time of the 
House, but in conclusion I would like 
to emphasise that the who:e object of 
these measure takett by tha Govern-
ment is to put our economy on a sound 
footing and pave the Way for further 
progr,", and d"velopment. This ob-
jective \vould, ho\vever, be defeated 
un'ess the necessary discipline is ob-
sC'rv~d to keep the infia'.ionary pres-
sures· under controL Only by so doing 
can We defend the value of our cur-
rency and prevent the recurrence of 
a similar situation in future. 

With these words. I move. 

Mr. Deputy-Speaker: Resolution 
moved: 

"In prsuance or sub-section (2) 
of section 4A of the Indian Tariff 
Act: 1934 (32 of 1934), this House 
approves of ih e N otifica tion of the 
Government of India in the Minis-
try of Commerce No. S. O. 1696 
dated the 6th June, 1966, as amen-
ded vide Notification Nos. 43 (3) -
Car l66 dated the 6th June, 1966, 
S. O. 1841 dated the 15th June, 
1966, S. O. 1940 dated the 27th 
June, 1966 and S. O. 2133 dated 
the 15th July, 1966, levying export 
duty on sacking (cloth, bags, 
twist,yarn, rope and twine), jute 
manufactures of certain descript-
ion, cotton waste (all sorts), tea, 
all oil cakes other than copra and 

groundnut oil cakes, tobacco, un-
manufactured, mica, all sorts, 
hides. skins and leather,. tanned an" untanned, all sorts, but not 

including manufactres of leather 
and coir and coir manufactures 
from the dat(' of such Notifica-

tions." 

The time allotted is one hour. 

Shri N. Dandeker: This is an extre-
mely import resolution. 

Mr. Deputy-Speaker: All right; I 
extend it by another hour. 

'''IT ~ 'iH '!i'CjTIl ~T'i<11.t 
1li.'[~, i'\' mtf'f.r O<l'R'!iT ~~ ~ I 
>;TiG'l>I urTif \?:Tm fq;- <]<:'f it '!i,~ '111 
q;-r~ rr.ir "l ~ "",::w;- <iofr ~ 'l; +ioft 
q;-1 '3'1f~"i(l ~'fT ;0:1 [p'. I "1': ~ 
1lQ«f 'l'T f~ ~ mir.'f >ii'r ~ q;-r 
~ '111 #r '3'1h·>1(j ~T ~ I ~f~ 
'1i;"f ;f(Of1 >i~ if; .[(Of1 'f:T 5Fft1.tr q;-r 
;;;Tll 7;3'3 it '11" ~flq;-1 'il'11llT "im I 

o;ft l1:f, f"tsUJ q;-1lt'1 % m:;qT'3'f 
fw 'l<lT ~T fq;- >-i'r <;~'''~ lITT\'; ,!'11it 
"IT ~ %' 'rt';T tlT ~ f, 'r: <:Tfcr ti ~ 

'f'lT I 

Shri Shafi Qnreshi: He is just 
coming, Sir. 

Shri N. Dandeker: Sir, would 
like to add my protest to the one made 
earlier. This sct of measures that has 
just been announced in relation to 
adjustments of certain import duties 
and imposition of certain export duties 
is among the most important follow-
up measures connected with deva~uat
ion and it is astonishing I am glad 
Mr. Manubhai Shah has now come but 
it is astonishing that none of the two 
or three Ministers concerned with 
devaluation-the Finance Minister the 
Minister for Industries and the ~any 
other Ministers concerned with econ-
omic affairs, who are also vitally con-
cerned with this fundamental set of 
follow-up measures is present in the 
House. However. I will proceed 
to deal with this motion 
from two different standpoints: 
first of all, what was the situa-
tion that devaluation endeavoured to 
cure in the narrow sphere of external 
trade and, secondly, just exactly what 
these measures wi'l achieve. I wO<.lld 
like to preface that, h.:>wcver, by 8Ilying 
that it is. prefectly dear from the 
Commerce Ministry's Report of 1965-
66 that the Mi,,'istry of Commerce, at 
Ilny rate, and certainly the Minis ter 
of Commerce admittedly .... 
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lifT ~ :q.q 1f1~~ : ~:n~e; 
~R7.T ~iFn ~ "'lTq"llf ~t ~ ~ 
~'h: ~., it 'Tcrr;J:f(f 'lit ~ I ff ~lJ'f; 

<ITt it ... ~T""'1 Oll"'!Bl"T 'IT@I ~ I . 

Mr. Deputy-Speaker: The han. 
Member may resume his seat. 

The Bell is being rung. 

There is quorum noW. would 
request han. Members to sit in the 
House at least for some time. In ten 
minutes We had to ring the Bell twice. 
Shri Dandekar may now continue his 
speech. 

Shri N. Dandeker: Sir, I was saying 
it is well known and indeed it is evi-
denced by the Commerce Ministry's 
Report for 1965-66 that the Minister 
of Commerce and the Commerce 
Ministry were completely convinced 
that there was no caUSe for deva'ua-
tion at all. When the debate took 
place on the demands for grants in 
the months of April and May that was 
one of the matters I touched 
upon and I then dealt with 
the enormous jungle of vari-
ous types of export incenti ve 
schemes that then existed with a view 
to stimulating what are known as non-
traditional exports. 

The crux of the matter, in so far as 
the situation demanding devaluation 
in re'ation to the balance of payments 
-juSt that narrow field-is concerned 
was this, that over the years, and in 
particular since the year 1966 onwaras, 
while on the one hand the price level 
in India was rising and costs were 
rising, the artificia'ly pegged value of 
the rupee was gradually and steadily 
videning the dis pari ty between the 
purchasing power of the rupee in India 
and the supposed purchasing power 
parity at which it was pegged in terr.1.S 
of its foreign exchange value. The 
situation ~Tas onc of increasing dis-
parity between these two values. When 
that sort of situation prevails over a 
period of time what happens and what 
did har-pen in this c,:,untry is that 
import-oriented indUstries are at a 

Certain Items (Res.) 
premium, industries that are concer-
ned with the domestic markets are 
at a premium, but export oriented in-
dustries are at a discount. They are 
at a discount for two reasons. While 
their internal costs and prices are 
rising the cost of these goods to the 
foreigners (at the false rate of parity 
given to them is higher than that at 
which they could be produced and 
exported on a larg~ scale. In other 
words, translated into economiC terma 
the long-term consequence is a con-
tinued incentive to deployment of 
resources in import-oriented indus-
tries and in domestic- market-orien-
ted ind ustri es, but not in export-orien-
ted industries. The effect of this will 
always be that there will be an awful 
drag On exports and a tremendous 
boost on imports, and that in turn 
will be reflected in adverse balance 
of trade and subsequent:y in adverse 
balance of payments. 

That this was realised is obvious 
from the fact that a whole lot of mea-
sure" which virtually amounted to 
discrimina:ory devaluation, were 
taken with a view to encouraging the 
export trade in non-traditional items. 
There was a very wide range of multi-
tiered arrangements ranging from tax 
credit, straight export subsidies, im-
port entitlements and vari.Jus things of 
that kind in varying degrees for 
different types of non-traditional in-
dustries whereby it was hoped they 
would get by the left hand what they 
were losing through the right hand 
and, therefore, they would have an 
incentiVe to boost their exports. 

Now I come to devaluation. I should 
have thought the follow-up action 
that was necessary was not to 
negative but to re-inforce the 
boost provided as a resu't of deva-
luation to the deployment of resour-
ces in export-oriented indust:ies; not 
just a temporary minimum boost of 
current exports or the winimum dam-
pening of current imports, but a posi-
tive impact on the total structure of 
deployment of resources, such as 
wou'd shift them more ·and more in 
the immediate future towards export-
a:iented industries aDd less and less. 
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[Shri N. DandekerJ 
comparatively, to domestic market 
industries and in so far as capital in-
puts were concerned less and less to 
import oriented industrial s~ructures. 

But what the Commerce Ministry 
has done, by the set of import duties 
and export duties referred to in the 
motion, is almost wholly to negative 
the entire basis reasons for deva'ua-
lion in their impact upon foreign 
trade. Let me take, first, the import 
duties. Last year, there were two 
aets of import duties imposed precisely 
as an anti-dote to devaluation: one 
aet was imposed early in February 
known as regulatory duties and the 
other set was in.a supplementary 
budget in September 1965 in the shape 
of an enormous increase in a who:e 
range of import duties so as to make 
them more expensive in rupee terms 
than would otherwise be the case, on 
the ground specifically then mentioned, 
to defent the rupee and stave all', if 
possible, the need for deval ua aon. 

Devaluation having come it is not 
enough to so to adj ust th~se import 
duties that although the rates have 
been . lowered the quantum of their 
impact by way of import duties still 
remains the same as in 1965, and that 
is exactly what was done. Reduction 
in import duties has been, broadly, 
IInly of that magnitude by which the 
rupee amount impact on a whole range 
of commodities has been kept just the 
same as in 1965. What is the conse-
quence of this? The consequence is 
this, that not only do we add to the 
value of goods by the depreciated 
value of the rupee in terms of amount 
of money you have to giVe for a given 
amount of foreign currency, but the 
monetary impact of import duty levied 
at a time when devaluation was not 
there and enhunced as a specific 
alternative to devaluation, that also 
remains. This is going to bring about, 
in so far as impact on import is con-
cerned, quite an unforeseen heavy 
impact in terms of rupee cost of im, 
ported goo::!s, twice over so to speak, 
once in terms of anti-devaluation 

duties which, qua their amount remain 
the same, again in terms of devalua-
tion. 

The situation is even more serious on 
the export duty side. In the first place. 
thc whole argument proceeds on a 
comp'ete fallacy-the fallacy that there 
would be, if no export duties were 
imposed, a fall in the rupee value of 
the goods exportEd and, consequently. 
a fall in the foreign exchange value 
of the goods exported and, consequen-
~'y, perhaps a fall in the amount of 
foreign exchange earned. The proof 
that . this argument is wrong is im-
mediately furnished by the second 
reason which the Government has 
advanced for the imposition of export 
duties, name'y, windfall profits ought 
not to be allowed to be made. In 
other words, the prices of the3e com-
modities in rupee terms, but not in 
terms of foreign exchange, would go 
up so that the foreign exchange price~ 
of these things would remain the same, 
in \\!hich case it is true tha t consider-
able profits would be made ·in export 
industries. But, if that is so, the 
argument that you would be earning 
less foreign exchange would become 
meaningless. If, on the other hand, 
you wou' d be earning less foreign 
exchange because rupee prices would 
drop, then the fear of rising prices and 
unforeseen profits become meaningless. 
So, Sir, there is a lot of mumbo jumbo 
in this relating to the immediate 
situation. 

The rea] point for consideration is 
this. Even these so called traditional 
industries, were, they or were they 
not in need of a boost of one kind or 
another? The Finance Minister has 
said-he made it quite clear 
in his statement the other 
day; he has repeated it in 
the Supplementary Economic Survey 
also-that a very large sectioD 
nearly 70 p~r cent of the tradi tiona! 
export industries was in receipt of 
certain types of assistance, direct or 
indirect, in varioUs forms. The fun:la-
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mental que-stian therefore .. is this: is it 
or is it not the government's desire 
that even in regard to traditional in-
dustries there shou:d be larger and 
larger deployment of resoures in 
those industries? I do not know 
whether you are aware, Sir, that in 
the deployment of resources over the 
last ten years, the traditionally ex· 
port-oriented industries have receiv-
ed the least. 

The tea industry, for instance, has 
been suffering from dearth of capital 
resources over a number of years. 
There have been committees and spe· 
cial reports about the supply of finance 
in order to enable them to undertake 
rehabilitation, modernisation and re-
plantation programmes; and in order 
to enable them to do that, thre were 
also tax concessions in relation to 
the new p'antation and replantation 
of tea estates and so on. 

My submission is that these counter-
vailing export duties, So to speak, 
tor-that is what they are-they are 
designed to take away from export-
oriented industries, both traditional 
and non-traditional, particularly tra· 
ditional, the main situation that was 
intended by devaluation, namely, that 
there should be a diversion of resour-
ces to them, so that there would be 
greater and greater deployment of 
resources in the export-oriented in-
dustries. The sma:ler ones, the so-
called 20 per cent of the foreign trade 
which is non-traditiona!, are being 
spoon.fed by a whole mass, as I said, 
of export promotion schemes, so many 
in fact that you could not reaHy find 
your way around unless you were an 
expert. The great shortcoming of 
that whole scheme was that, in the 
first place, there were all kinds of 
assumed calculations of the extent of 
need for expart incentives and export 
promotion schemes of one kind or 
another for different industries, but 
more particularly there is a paragraph 
in the Red Book-I wish I had it with 
me so that I coued quote it,-in the 
volume relating to Import export 
po'icy which says that these export 
Promotion schemes of all sorts were 

really temporary, being subject to 
such decisions as Government may 
take from time to timc, with the re-
sult that all these schemes while pro-
Viding tremendous incentives fa: tra-
ding profits to be made, did not pro-
vide incentives for deployment of re-
sources of a long·term character tl) 
the industries concerned with the 
non-traditional exports. 

Now what is sought to be done IS 
this. It is assumed that most non-
traditional export industries will now 
be adequately enthused to go in for 
exports in a big way and to go in for 
further deployment of resources in 
those industries by the mere stimulus 
of devaluation. Actually, I know, and 
I think the Minister k'lOwS, that a 
good deal of export trade in non-tra-
ditional items has come to a standstill 
Nobody knows which way they are 
pointed; not even the Ministry knows 
which way they are pointed. In can· 
sequence, of this I am told they are 
now working out, after taking a mea-
sure of the stimulus provided by de-
valuation, the extent to whiCh further 
devaluation, Or rather further differ-
ential devaluation in terms of export 
promotion schemes etc. is necessaryi 
and so on. 

I will conel ude by saying, it looks 
to me as if, almost deliberately, the 
statutory resolution before the House 
is calculated-it has certainly that 
effect-to negative the benefits that 
are otherwise likely to accrue team 
devaluation in terms of relative dep-
loyment of long term r"sources. I 
think it is altogether bad and they 
ought not to impose these monstrous 
export duties On the contraey, they 
ought to make thOse industries, even 
the traditional export industries, reac-
tivated and stimulated by devaluation 
so that they may attract more 2nd 
more resources and things of that 
kind. Only in that way can we really 
get our export industries established 
on a firm, solid foundation, and nota 
flimsy foundation of all sorts of sche-
mes of export promotion and import 
entitlement, tax concession, straigh' 
subsidy and so on. For these reasons, 
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Sir, I do oppose this motion. I think 
these duties are all wrong and they 
will undo the effect of devaluation. 

Shri P. C. Borooah (Sibsagar): 
Mr. Deputy-Speaker, Sir, I would like 
to confine my remarks only to item 
No. (3) of the Second &hedule to 
the Indian Tariff Act, 1934 wherein 
some c:,anges have been p:oposed in 
the export duty on tea. 

Tea plays a very vital role in buil-
ding the economy of our country. It 
is one of the two highest foreign ex-
change earners and also one of the 
biggest employers. The benefits reap-
ed by the couatry from this industry 
a:e many and I need not repeat them 
here. The tea industry is now pa5-
sing through a very depres5ing state. 
I find the Minister is smiling at my 
so saying. I hope he will go into this 
matter deeply. -

If we look at the profitability of 
the industry for the last ten years, we 

. find that it has come down f:om 9 
p'er cent to 4 per cent in 1964. In 
1965 and 1966 the industry have got 
wage increase on the recommenda-
tions of the Wage ~oard and payment 
of bonus. These two items are hang-
ing above the head of the industry 
like Damoole's Sword. I do not think 
the Government ~ the people are 
fully alive to the p:esent lot of the 
industry. Of course, the trouble will 
not be alone on the industry; it will 
haVe to be shared by the Government 
also, because 90 per cent of the bene-
fits of the industry go to Government 
and only 10 per cent goes to the in-
dustry. So, I hope Government will 
look into the matter and set matters 
right before it is to;) late. 

There is a fall in the output of tea; 
from 372 million kg. in 1964 it drop-
ped to 362 million kg. in 1965. It is 
gratifying to note that this year the 
production is better; it is a phenome-
non not peculiar to India but appli-

Certain Ite17\$ (Res.) 

cable all over the world. Every major 
tea-producing country has got a bum-
'per crop this year. That will naturally 
mean keener competition for the In-
diaa tea in the international market 
dueing the coming year, 

Coming to exports, we have lost the 
fight for being the leader of the world 
in supplying tea, a position which we 
have enjoyed during the last 65 years, 
at the hands of Ceylon. politics plays 
a big part in every field, particularly 
in international trade, and tea is no 
exception to it. 

Since the year of our independence 
import of Indian tea into UK, which 
is our mainstay, is gradually declin-
ing and not only in UK but also in 
USA, UAR Canada and some other 
countries. In 1964 we exported 120 
million kilograms of tea to UK but 
in 1965 it had come down to 110 mil-
lion kilograms. So, there is a loss 
of about 10 ,million kilograms of In-
dian tea in the UK market. Similarly, 
the expo:ts to USA. declined from 9 
million kilograms to 8 million kile>-
grams and to Canada from 5l million 
kilograms to 5 milIion kilograms. 

Shri Tyagi (Dehra Dun): Is it due 
to competition~ 

Shli P. C. Borooah: Naturally we 
have been priced out. Our cost of 
production is very high. 

I haVe told you about exports to 
UK. USA and Canada. Now I come to 
DAR. UAR has signed an agreement 
with Ceylon last month under which 
Ceylon's main export will be tea and 
this will surely affect our export of 
tea to UAR. Coming to Iran, India's 
share in I:an's total tea imports dec-
lined from 47 per cent to 3G per cent. 
In 1963-114 India', sharp. was 66 per 
cent in that country's import of tea. 
Iran also produces some tea of its own 
and they import tea from outside for 
blending. That tea for blending pur-
poses was generally taken from India, 



Levl/ing of SRAVANA 17, 18~8 (SAKA) Export Dutl/ on 3294 
Certain Items (Res.) 

but now they are gradually switching 
over to Ceylon. The rirst Secretary 
of the· Embassy of India at Tehe:an 
sayS that the causes of this continu-
ous decline in the import of tea from 
India are the higher prices of Indian 
tea. Then, all the requi~ements of 
Syria and Libya are going to be taken 
from Ceylon and India stands no-
where in the picture there. 

This is the position of exports of 
Indian tea. There are many other 
countries where also we are not far-
ing well, but I do not want to take 
much time of the House in making out 
a Jist of all the countries. Our ene:-
getic Minister, my han. friend, Shri 
Manubhai Shah, will possibly say, 
"Produce more, cut down your inter-
nal consumption and inc:ease in ex-
ports will automatically come". I 
admit that an increase in production 
must be a must for the development 
Of hdian tea, but we should not forget 
that our cost of production is also one 
of the factors because of which we 
are gradually being priced out of the 
market and foc this high cost of pro-
duction Our fiscal policy is mainly res-
ponsible of which a part is going to be 
plaYed by today's Resolution, that is, 
fixing of Rs. 2 per kilogram of tea as 
export duty. 

I have said already. the fiscal policy 
is no less responsible for our increas-
ing cost of production. I may cite a 
few examples of that. Apart from the 
Central Income tax and agricultural in-
come-tax, there is possibly no duty or 
tax up till now evolved or levied by 
OUr Finance Ministry which is not ap-
plicable to the tea industry. All sorts 
Of duties and taxes are paid by the tea 
industry. First of all, there is the ex-
cise duty. Excise duty is being paid 
from 18 paise to 54 paise per kilo-
g~am. That means, the average excise 
duty On one kilogram of tea comes 
to about 34 paise because most of the 
tea com"! tram the' Zone where 54 
paise is fixed as the excise duty on 
one kilogram of tea. Then, there is 
the cess which comes to 4.4 paise per 
kilogram; West Bengal Entry Tax 
'comes to 13.25 paise per kilogram; 

Assam Passengers and GOOds Tax 
comes to 10 per cent of the freight; 
Kerala Sales Tax comes to 5.25 per 
cent ad valoTem On prices realised at 
the Co chin Auctions. All theSe go to 
raise the cost of production of the 
commodity, viz., tea. 

Then, comes the export duty which 
has been proposed to be fixed at Rs. 2 
per kilogram. If we take that our 
export will be in the orde: of the pre-
vious year, that is, 199 million kilo-
gram, straightaway Rs. 40 crores the 
industry will have to bear, if this 
Rcmlution is passed as it is. 

Apart, from the excise, export and 
othel" taxe3 mentioned earlier, the 
Plantation Inquiry Commission had 
listed what are the other duties and 
taxes paid by the industry. They are 
land tax, licence fee for factory and 
vehicles, land cess, education cess, 
health cess, vehicle tax, profession 
tax, panchayat tax, district board tax, 
terminal tax, road cess, conse:-vancy 
rates, water and lighting rates, octroi 
and house and building tax. So many 
are the cesses, taxes and duties dump-
ed on the tea industry; a ,small list 
indeed. 

It is not possible yet to determine 
the effects of devaluation on tea ex-
ports but if exports are maintained at 
the 1965 level, i.e., 199 million Wlo-
geams, as I have already said, the 
Government receipt and far the mat-
ter of that cost of tea will rise by Rs. 
40 crores, which surely is not a very 
small sum. Then, inevitable rise. in 
prices of materials, higher wages .... 
(Interruption) . 

15fT ~'r01I tIl:<f (wom:) ~ 

it ~~ 'is ~i<: 'if~ "rr~ I 

Shri P. C. Borooah: Nothing about 
elections here Sir. 

Then, inevitable rise in the prices 
of materials, higher wages, statutoey 
minimum bonus, provision of labour 
amenities at high';r costs, over which 
the industry has little or no control.. 
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all add to the increase in the basic 
cost of Indian tca. On top of these 
port charges inc:ease as well as ocean 
freigh t and in spi te of the ind ustry's 
best efforts to i:Jcrease production to 
rower the C03t per unit, a situation has 
arisen where the industry has to ask 
the Govemment for direct assistance. 

Apart from income-tax and agricul-
tural i.::lcome-tax, all otha taxes and 
duties go towards directly increasing 
the cost of production. I do not want 
to take much time of the HOllse. 
There are twu important suggestions 
which I want to make under this 
Resolution. One regarding excise 'duty 
and the other export duty. Excise duty 
has been made refundable in all cases 
of exportable commodities in the 
country with the single exception of 
tea. I do not understand what 
offence tea has done for which it has 
to pay excise duty for the exported 
part alsp. So, as I said many' times in 
this House, which is also supported 
by the Tea FinanCe Committee, Gov-
ernment refund at least 18 paise per 
kilogram. It is a via media sugges-
tion; not taking away the whale of it 
but a refund of 18 paise per kilogram 
may be given. That is one thing about 
which I make an appeal to the Com-
merce Minister. Of course, I know, he 
also is helpless. How can he say any-
thing? It is 0 question 0; finance. 

Shri' Tyagi: Is excise duty realis-
ed on exported tea and not refunded? 

6hri P. C. Borooah: It is the only 
industry which has to pay excise duty 
on the export commodity. I want our 
energetic Commerce Minister to fight 
the Finance Ministry and see that this 
is done for the good of the country, 
for the good of the industry and for 
the better earning of foreign ex-
change. 

Then, about export duty, Rs. 2 per 
kilogram has been fixed. I think, it is 
too much. lf You want to fix a duty 
on account of devaluation, you do it, 
but Rs. 2 per kilogram is arbltrary. 

There was some news recently in the 
papers that during the last few sales 
in Calcutta some very high prices 
have ruled. The Ministe:, in his reply 
might say, tea price fetching Rs. 129 
per kilogram, Rs. 100 per kilogram and 
so on and sa forth. Let there be no 
mistake that theSe are only p:estige 
prices. Not even 1 per cent of the pro-
duction is sold at such high prices. 
Some producers think, "Let me make 
name having very high prices" and 
they pick up very good leaves, collect 
them and sell them at the cost of re-
maining people only to be satisfied at 
the big headlines appearing in the 
newspape:s that tea has been sold at 
Rs. 129 per kilogram and so on. 

Actual avera:ge price is Rs. 7 per 
kg. or so for quality tea now. 
On that, add Rs. 2 as export duty. 
It comes to Rs. 9 per kilogram. Even 
then, it has got some market because 
of high quality of Indian tea. But 
there is common tea. It is 50 per cent 
of the tea that is produced and for 
that commOn tea, there is no chance 
of its export for high cost. It is very 
doubtful whether, following the deva-
luation, this cornman tea will be pos-
sible to be exported out of India. It 
will be subjected to great discrimi-
nation. r. therefore, suggest that 
either there should be a reduction in 
export duty or an ad valorem- I do 
not know to what extent it will help 
and if it is fixed to help to some ex-
tent the exporting of our common teas. 
lf that is not possible, if that is con-
sidered as a cumbersome process, let 
there be a simple reduction of 50 per 
cent and make the export duty fixed 
at Rs. 1.50 per cent per kilogram. This 
is an appeal of the industry to the Mi-
nister. If this is dane, it will act as 
a stimulant for export and make deva-
luation a success so far as tea i:; con-
cerned whiCh will go to the ultimate 
benefit of the country. 

With these words, I support the Re-
solution with' the request that the 
hoD, Minister will reconside.r the 
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suggestions, if not immediately, after 
some time and I hope that he will take 
up the matter with the Finance Mi-
nistry and see tha: the minimum de-
mand of the industry is accepted. 

Shri Vasudevan Nair (Ambala-
~'lIzha): Mr. Deputy-Speaker, Sir, the 
Minister has ,jOlted that following de-
valuation there is a windfall as far as 
profits are concerned for the exporters 
of traditional goods to the foreign 
markets. There may be some logic 
in the argument of the Government as 
regards certain items mentioned in the 
Resolution. I cannot speak about 
ever:' industry because I am ignorant 
about many of them. But, as far as 
one industry is concerned, I know the 
position of that industrv and my ap-
prehension is that in the name of 
mopping up part of the profits which 
they are going to get, the Government 
,nc.,. be putting this industry in greater 
difficulty. I am referring to the coir 
industry. 

Sir, already everybody knows, the 
Minister him":elf knows, that the coir 
mdustry is passi;]g through a very 
serious crisb. Specially, after the 
Second World War, due to the dis-
crimination practised by the countries 
that import our coir gc.ods, and even 
because of the discriminrjion in the 
freight charges of the international 
shipping lines, our coir products are 
Pf3ctically kept out of many of these 
W('st~rn J"!?.rkets and following this 
drop in export~ of coir manufactures, 
practically. the manufacturing sector 
of the coir industry is closed down. As 
you know. Kerala is the home of the 
coir industry and I have the privilege 
to represent that particular area 
where the manufacturing sector Of the 
coir industry is situated and Mr. 
Manubhai Shah knows that practical-
ly all the major factories had been 
closed down during the last ten years' 
and there had been splitting uP of all 
the major units. If there is one single 
industrv in the whole countrv where 
the wo'rker, the primary producer, is 
not at all benefited by the various 
kinds of schemes that his Ministry has 
brought up for boosting exports, the 
incentive schemes and all that. it is 
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in this partiCUlar industry that the 
producer has not yet at all bene.fited. 

The Minister of Cnmmerce (Shrt 
Manubhai Shah): There is no incen-
tive scheme for the coir industry. 

Shri Vasudev3n Nair: There was, 
am a member of the Coir Board. We 

had discussed the incentive scheme in 
the Coir Board and always it was felt 
in the Coir Board, and even the Chair-
man of the Coir Board had agreed, 
that it is a scheme that during the 
last so many years the Board or the 
Government would do, practically, 
nothing to see that the wages or the 
remuneration of the workers in the 
manufacturing sector of the coir indw.-
try could be helped. 

The Government 'wants to mop up 
part of the profits for itself, I look 
at the problem, perhaps, from a 
different angle than that of my friend 
Mr. Dandekar and, I am afraid, as far 
as this industry is concerned, the 
result of this action will be that tw. 
industry will still remain as a sick 
child and that it will not get out of 
its difficulties. You should remember, 
and the Minister should know, that the 
industry taken as a whole is giving 
employment to nearly 4 lakhs of 
people-it is not a small matter-and 
their conditions had been very pitiable. 
Following devaluation, some of the 
manufacturers and exporters them~ 

selves told the labour representatives 
that perhaps now they may be in a 
position to pass on part of the bene--
fit to the working class. Actually, 
there was an interim increase in 
wages immediately after devaluation. 
Of course, we had a feeling that the 
benefit passed on to the producer, that 
is, the worker, was not enough, was 
not sufficient and, perhaps, much mare 
could be done. 

Now, the Government has come 
forward with this proposal. I do not 
know what will be the situation 
following that. I am certain ab.out one 
thing that it will stop with that in-
terim award and that nothing more 
will come out as far as the worken 

. 
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are concerned. We are the people 
who believe that unless the primary 
producer is taken care of, whatever the 
Government thinks about boosting up 
exports, they are not going to succeed. 

The biggest weakness, the draw-
back, in the policy of the Government 
is that they nenr take into con-
sideration the real producers. They 
think about their Treasury, they think 
about the profits of the exporters, 

• they think about the incentive schemes 
and alJ that, they think about every-
thing else, but they can never think 
about the vast masse., of the people 
who really put this indclstry on their 
legs. I am reading the reports about 
the crisis in the jute industry-I do 
not know; maybe, the reasons are 
different. That is one of the major 
exports. Following the recommenda-
tions of the Wage Board, as far as 
tea is concerned, I have seen lippre-
hensions expressed by the representa-
tives of the manufacturers. These 
are some of the major traditional 
items of our exports and, I do not 
know, I have my doubts as to whether 
Government has really given serious 
thought to all aspects of the problem 
when they corne forward with this 
proposal. 

I do not want to speak about other 
industries. But as far as the coir in-
dustry is concerned. I want to get an 
'Issurar.ce from the Minister that this 
will not stand in the way of some 
little benefit for the working class. 
They are speaking about windfall of 
profits. Let the Government take some 
prompt action to see that part of the 
benefits that they claim have come 
due to deval uation should go to the 
real produccr and that they should 
see that the industry, as a whole, in-
eluding all porte Of the industry, 
should be helped to come forward to 
thrive following the recent develop-
ments. They should see that a single 
industry, especially an industry like 
the coir industry should not be 
throttled by such measures. 

Certain Item& (Res.) 

Shri Himatsingka (G.:>dda): The 
measures that have been proposed, 
arising OUt of devaluation, to mop up 
the excess profits that are expected 
to come on some Of the export items, 
have so far been gond, but one or 
two items need our consideration. 

So far as tea is concerned. the tar-
get for the FOUTth Five-Year Plan is 
1,000 million pounds and for the 
Fifth Five-Year Plan it is 1.20() mil-
lion pounds. The;e targets can be 
attahed only if an additional 
"crcage of 25,000 acres is brought 
under tea annually and that wil! need 
a lot of funds. The Tea Board has 
been given a certain amount cf m;:ney 
by thp. Government for advances to 
tea industry. but I am told that the 
terms of such loans are very strin-' 
gent and they are not at all attractive. 
Therefore, I feel that the Tea Board 
and the Government should take into 
consideration this fact and Iiberalise 
the terms; they can make a distinction 
between two kinds of loans nom ely, 
the ccmmercial loan which' is taken 
for ordinary purposes and the other 
loan which is taken for developmen-
tal purposes; the terms of loan for 
developmental purposes should be 
mare liberal and the comp~nies 

which require loan for purposes of 
devdopment should be given loan on 
easier terms than those allowed for 
commercial loans. I feel that this is 
an important point and should be 
taken into consideration. If the tea 
industry cannot increase the produc-
tion, it will be impossible to reach 
the targets that have been proposeCl 
for the Fourth and subsequent Five-
Year Plans for export. In that con-
nection, it also needs consideration as 
to whether the export duty of Rs. ! 
per kilogram on common tea will be 
justIfied. As has been mention~d 
ve,y ably by Mr. Borooah, we hove 
been priced out so far as common tea 
is concerned. Africa and CeylOn are 
replacing Indian common tea on 
account of competition in price. I am 
told that there are no labour laWS 
so far as Africa is concerned. and, 
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therefore, the cost the;'e is much less 
than the cost in this country. We ~re 
meeting with very heavy competition 
so far as common tea is concerned 
anu I feel that the rate of export duty 
so iar as common tea is concerned 
should be reduced by at least 50 
paiSe per kiiogram, if not more. 

As regards jute, as yOU know. thiS 
country produces less jute than what 
we need. This country had to im-
port raw jute from PakIstan ana 
other places. On account of the con-
flict last year with Pakistan, no jute 
could be imported from Pakistan. 
The country has heen importing a 
certain amount of raw jute from 
Thailand; the quality, Of course, is 
not good, but whether it is good or 
bad, it does not matter hecause we 
need a certain quantity for our pro-
duction. But unfortunately on 
account of devaluation of OUr rupee, 
the price of imported jute has gone 
l'p very considerably, by about 57: 5 
per cent mare than what it was cost-
ing before. Therefore, the jute in-
dustry needed a certain amount of 
re'ief; a certain amount of relief has 
been promised recently, but there has 
been c;msiderable delay in that reliet 
being announced; therefore, very 
little jute could be imported, and r 
do not know what will be the posi-
tion, whether we shall be able to 
meet OUr demands for the same. 

As regards non-traditional items 
also far export, I think attentlDn 
should be given to see that they get 
Impetus far export and whatever is 
req uired in that regard, should be 
done; otherwise, the country will lose 
all chances of getting any benefit 
that could possibly come out of de-
valuation. 1Jnless we increase our 
export., the devaluation will be not 
only abSOlutely meaningless but it 
.... ill also be very m] unous to thiS 
country. 

As r'egards rising prices abo, Gov-
ernment should give dUe considera-
tion. We have been speaking of 

Certain Items (Res.) 
holding the price-l me, bUt one state 
after another is mcreaslng the sales-
tex. Som2 States have increased the 
sales-tax from 5 t06 per cent. The 
Central sale,-tax has also been ra1"~d 
from 2 to 3 per cent. and excise duty 
on a: number of commUn items of 
dail y use is very high. As a result 
of these, the prices are not coming 
down and they cannot come down, 
specially when -the production IS not 
increas;'lg. Therefore, steps have 
got to be taken to increase th2 pro-
duction of the items of consumer 
~ )ods which- are required in the coun-
try 

A large amount of mllfiey ha~ been 
pumped into the econorr>y on accOU'lt 
Of non-developmental. non-PToduc-
tive, items and, therefore, there haS. 
not been sufficient prodl1ction of goous 
to meet the demands that have been 
arising on account at the exce3S. 
money that has been pumped Ul. 
Therefore, steps have also gat to be' 
taken to see that production increa-
ses in the country. 

In this connection I wuu'd like to 
invite the' attention of the hon. 
Commerce Minister t() the fact that 
there is a talk in the country that 
certain items whiCh aTe bemg pro-
dl1ced in the country in excess of the 
reql1irements of the country, are also 
intended to be imported and one 
such item that has been melltioned 
is carbide. I do not know whether 
it is a fact, but the,'~ is seme ru-
mOUT that carbide is ~;ng to be im-
ported. There is excegg PToduction 
Of that in the count')'; one company 
has come up in the South ab.). If 
the production of carbide is in excess 
of the requirements of the counlry, 1 
feel that import of that should not 
be permitted. After all, devaluatioll 
can be of anv benefit only if we can 
cut our imports and increase our 
expo!'ts. Therefore, all possible steps 
should be taken in order to help 
these two things, namely, cutting out 
imports and .. encouraging import sub-
stitution in OUr country, and increa-
sing exports. 
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Shri Joachim Alva (Kanara): I am 
not concerned with duties here and 
there, but I am concerned with OUT 

entire internattonal trade. We have 
x;eached a stage wherein we can be 
strangled: 

Our ioreign debts on June 5, 1966, 
were Rs. 2,733' 86 crores and oS a 
result of devaluation, they have 
jumped up to Rs. 4,102' 57 crOTES. 
How are we going to payoff these 
debts? Then, at the end of the First 
Five-Year Plan, we had a debt ot 
only Rs. 114 crores and at the end 
of the Third Five-Year Plan, it 
jumped up to Rs. 2.629 crores. We can 
payoff all these foreign debts, this 
mass of foreign debts, only by ea~n
ing valuable foreign exchange. No 
doubt, we have a very dynamIC 
Ministe,- for International Trade, but 
the results are very undynamicl 

Our exports in 1964-65 were to 
the tune of Rs. 816 crores and they 
declined in 1965-66 to Rs. 810 crores. 
How dId this happen? What were 
the measures that were adopted by 
the Mlni~try of International Trade? 
What did we do? Did· we bolt the 
stable after the horse had jumped 
out Or did we devise some measures 
at least'! 

Shri Mannbhai Shah: The agricul-
tural production went down by 30 per 
cent, 

Shri Joachim Alva: Australia was 
in difficulties in the Thirties, but 
lately they have increased their 
foreign trade and they earned 
Rs. 1,600 crores dUring the recent 
years with fewer national resources 
than ours. What are We doing heTe to 
increase OUT trade? 

I want to know in what way did 
the Ministry of International Trade 
prod the Ministry of Agriculture In 
regard to cashew nut production, 
in regard to cotton producti~n, and 
in regard to coconut production. It i, 
true that the Minister of Foreign 
Trade has given us a valuable data 
about cotton ll1'rxluction. The cotton 

Certain Items (Res.) 
production has not at an been upto 
the target every year. That is the 
"'[vice he hag done. r wish it had 
been done earliOT to wake up the 
2Jert MPs to ask why our cotton 
pruduction has not been upto the 
target every year. We are paying 
off valuable foreign exchange fOr im-
porting foreign cotton and our own 
cotton production has been lagging 
behind. We are just incuning lot oI 
expenditure here and there and are 
doing nothing in the sense of puShlD1! 
up our exports and foreign trade. 
r also want to know why cashewnuu 
are stm being imported from Africa 
in order that we may tin them up 
and send them abroad. We have got 
vast tracts of our land where if you 
just thr~w one cashewnut on the soil a 
tree will grow in three to five yean, 
and we can earn thereby chunks of 
foreign exchange. I want to know in 
what way this Ministry has gone 
about prodaing the Ministry of Agri-
cultuTe to see that our production of 
cashewnuts increase not hundredfold 
but thousandfold so that we can stop 
the imports of cashewnuts from Africa. 

Regarding coconut also, the story ~ 
the same. It is the same pitiable dil-
tressing story. Coconut production 
has not increased at all. The price 
of coc~nut oil has increased tenfold 
and we are importing coconuts from 
Ceylon or from some other countries, 
and we are not increasing coconut 
production at all. 

Then I would submit that the rna!!!' 
import;nt thing that we have to do 
is that we should nationallSe nUr ex-
port trade. At present, the substan-
tial part of eXpoTt trade is in the 
hands of a few parties; it is in the 
hands of about a dozen Or 25 or 100 
parhes only who have been keeping 
valuable foreign exchange in a secret 
way in foreign banks. We have seen 
that the STC has increased its acti-
vities, and the STC has secured a lot 
of benefit fOr the national exchequer, 
because it has plugged many 
loopholes and eaTned a good amounl 
of valuable foreign exchanie. In tlle 
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san", way, the STC can serve to 
na 1 H.ina"lise OUr foreign trade alsu. 
Foreign trade should not be in the 
hands of the sharks in Calcutta or 
in Bombay or in Delhi. At present, 
however, it is in the hands of quite a 
number of sharks whom we have not 
been able to prosecute at all even if 
we have been able to find them. The 
story of Chamanlal Brothers Of Deihl 
ill there far anyone to s"e. The 
Finance Minister Or the Minister of 
Commerce has to tell us why the 
foreign exchange was misappropria-
ted and how It came here and there 
and SO on. No doubt, the Finance 
Ministe" has given some explanation, 
but somebody has to explain how tn~ 
foreign exchange could go there anCl 
then partly accounted here again. 
We would like that these notorlou, 
..... iolators of the foreign exchange r"· 
gulations should be prosecuted and 
punished, however big they may be. 
and however big their names may be. 

During the debate on the no-confi-
dence-motion, I had brought to the 
notice of the House how at Budapest 
we had to bow down our heads m 
shame. Five Members of Parl1ament 
headed by Shri K. D. Malaviya had 
been sent theTe by Shastriji . When 
we were there, they told us that 
about 500,000 metres Of cloth just 
,tuck like gum. and yet the Hunga-
rians had not camp lamed in the man-
ner that they should have done. We 
have got the Bombay DyeIng cloth 
which has earned a good name for 
Us abroad, and the people in the East 
European countries want our cloth. 
But arc we going to sell them cloth 
which will stick like gum and are we 
going to sell such cloth and lose our 
forelgn exchange earning? If cer-
tain companies in the private sector 
('ould earn a good name, why should 
the other textile concerns also not 
do like!ewise? The han. Minister 
must see that those particular textile 
concerns, the shady ones, the bl"ck-
marketing ones-and we have the 
.pokesmen of Big Business in thiS 
House toa--the ones which have vio-
lated the spirit and brought a bad 
name to OUr country are not given 
1l93(Ai)LSD--7. 

Certain Items (Res.) 
export licences any more. That is 
the least that we can do by our coun-
try. If the han. Minister wants he 
can get the names from anyone of 
the five Members who had gone to 
Bud"pest on that delegation. 

Shri Manubhai Shah: did not 
want to interrupt the han. Member. 
But I must tell the han. Member as 
I had told him before also that this 
is completely false; the Hungarian 
Government have made no complaint 
to us. and not a single yard of bad 
cloth has gone. 

Shri Joachim Alva: Whatever, it is, 
am amazed at this explanation. 

Shri Manubhai Shah: I am sur-
prised that the han. Member should 
have cast aspersion on our country 
and also the other country whose 
name he has mentioned, though they 
have made nO complaint to us. I 
had been to Budapest only recently. 

Shri Joachim Alva: 1 want the han. 
Minister to take the explanation 
from the five Members of Parliament 
or the others who had heard about 
this. Then he will hear another 
story. 

Shri Manubhai Shah: I am telling 
the House the real position. 

Shrl Joachim Alva: Then, what 
happens to the story told to us-the 
five Members? 

Mr. Deputy-Speaker: That is only 
a story. 

8hri Joachim Alva: Perhaps, they 
8re stories whiCh can be white-
washed and washed away. 

Then. I am also concerned ahout 
jute which is going via Nepal into 
Chin:.. These are certain items where 
we can plug the loopholes and do 
something on behalf of our country. 
But we find that whenever the real 
stoTies are brought to notice, they 
are just white-washed and washed 
away. 
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Shri Manubhai Shah: am amazed 
ai the remarks which my han. friend 
Shri N. Dandeker had made that 
instead of passing the benefit of de-
valuation to the exporters or the 
exporting units and the exporting in_ 
dustries, Government, through this 
statutory resolution relating to several 
notifications levying export duties on 
commodities, had frustrated or taken 
away the benefits of devaluation. It 
he examines the scheme of export 
duties, and if he had looked into the 
percentages of the export duty, he 
will find that the maximum duty that 
we have levied On any commodity 
is on jute, where it comes to about 
30 to 40 per cent, about 40 per cent 
on sackings and about 32 per cent on 
hessian and carpet-backing cloth. As 
hon. Members are aware, the de-
valuation percentage is 57' 5. There-
fore, clearly we have left 17.5 per 
cent as a certain amount of benefit 
to the exporters. 

The scheme of export duty was not 
so much to devise a means of profit 
for Government as to see that the 
country did not lose foreign eX-
change. If the prices are expressed 
in Indian rupees and if devaluation 
brings about a reduction in the foreIgn 
exchange earnings, then the House 
will hold the Government responsi-
ble for such a mishap. If han. Mem-
bers would read the FinanCe Minis-
ter's speech at the time of devalua-
tion they will find that it is estima-
ted that the total duty that we have 
levied through the notifications of 
our Ministry would come to about 
Rs. 160 crores, or in terms of sterling, 
to 3 bout £ 125 million. If these 
things had been left untapped, then 
since there are not a few exporters, 
as my han. friend Shri Joachim 
Alva has said, but mare than half a 
million or a milliOn exporters, and 
they foem a vast crowd going round 
th,. whole world, what would have 
happened is that they would have 
under-sold and under-cut because 
naturally the commodity prices 
everywhere would not be pushed up 
by 57.5 per cent; and it would have 
been disastrous for the country if the 

prices had been allowed to rise by 
57.5 per cem. 

Therefore, the scheme of th ings 
was this. Firstly, it was intended to 
protect the foreign exchange earnmgs 
of the country from those commodi-
ties which in the past had not very 
much been assisted otherwise. Those 
commodities which were moving with-
out incentives range from coir to 
jute goods; they form a vast gamut 
consisting of coir, iran are, bauxite. 
silmenite, tapioca, tobacco, leather, 
hides, cashewnut. different grades of 
tea, numerous grades of mica, jute 
and jute goods. I would not go into 
the names of these commodities. 
There are about 85 main commoditi-
ties whiCh constituted 80 per cent of 
the exports Of India before deval ua-
tion, and which went wihout any 
major assistance. The minor assis-
tance of I to 2 per cent Or 5 per cent 
referred to by Shri Vasudevan Nair 
was not part of an incentive scheme 
but it was part of a service schem .. 
only and it did not really help thE" 
exporters of those commodities to get 
any compensation out of it so as to 
effeq a reduction in price. Therefore. 
nearly 80 per cent of the commodI-
ties was such, that devaluation wa' 
not going to add to the unit val ue of 
the product; therefore. they had to 
be protected, as far as the nation is 
concerned, from the run-down of 
prices Or a several cut in prices, 
which would have been disastrous for 
the country. Therefore the propor-
tion of the duties which we have put 
are also VTO Tata or are equated to 
the unit cost of production and unit 
val ue of realisation. 

My han. friend Shri P. C. Borooan 
had mentioned about tea. Different 
grades of tea are there. It is diffi-
cult jn a commodity like tea to have 
ad va.l<>rem duties For instance, 
there is common tea, the Lopchu 
tea, Orange Pekoe tea. Cachar tea, 
Darjeeling tea and so on; there are 
about 10,000 to 20,000 varieties of tea 
which are sold according to the 
blends in packings at the London 
auction, the Calcutta auction, and th .. 
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Cochin auction. TheTe are different 
types of auction taking place pr~cti

cally twice or thrice a week. Is it 
possible for us to devise an export 
duty to protect the unit value of the 
tea'! May I. therefore, remind the 
House of the fact that the real pro-
blem before any government when-
ever devaluation is effected either 
here or elsewhere, is to see that the 
unit value of the earning of foreign 
exchange does not go dOWn even if it 
cannot go uP. and at the same time, 
a certain amount of profitability is 
retained. as Shri Dandekar has poin-
ted out. for the exporting industries 
and units so that thev can make a 
little more profit for 'investment and 
for development and production. 

Shri Joachim Alva: But Ceylon 
had pushed us out of our first posi-
tion before devaluation. 

Shri Manubhai Shah: I shal! come 
1() the :10n. Member's point. I was 
j ll,t explaining the scheme of things 
in regard to export duties. The House 
should app:'"ciate th"t without the' 
scheme Of export duties, it would not 
have been possible to protect the 
cr)untry's interests in the vital secto~' 
of the earning of fOTeign exchange 
which under al! circumstances should 
be protected. And yet the minimum 
slab We left was 17} per cent. That is 
in jute ,gooc1s ,vhere the maximum 
export duty on any product is 40 
per cent: that also We divide into two 
parts: sackings and carpet backings 
and hessian cloth. In regard to hes-
sian cloth and carpet backings where 
with devaluation the unit value was 
higher. we purposely kept Rs. 600 
ton whiCh comes to about 30 or 32 
per cent. In the sackings, where we 
have Rs. 900 a ton, as the House will 
see, it comes to 40 per cerit. 

So that to the primary producer, 
wage-earner, broker, manufacturer 
and exporter, We lef! a chunk of 17! 
per cent. As a matter of fact. in 
some of the commodities where we 
overlooked this feature, we had to 
take immediate measures within 15 

days of the devaluation announce-
ment. I will give the example of 
mica. Hundreds of mine-owners 
came to me; as soon as we made a 
slight error and placed the mica 
flOor priCe at a certain lower level. 
immediately the pTessure from the 
i'oreign buyers mounted on them 
and the floor price was raised by 
20 per cent. We had to revalue in 
t he sense Of the floor price which we 
had announced before 15 days. We 
had on the 21st June to renotify it 
and bring it up to 44 per cent on the 
previous price so that only 3 per cent 
was left for negotiability. 

It is this paTticular sensitIVe 
,'cctian. which, I hOpe the han. House 
will appreciate. that we had to pro-
tect by way of export duty. Of 
course, incidentally the advantage 
was that the exchequer earns re-
venue, the exporter and manufac-
turer are left with a sizeable profit 
and the country does not lose foreign 
exchange. go in the overall picture, 
about Rs. 160-180 crores are eX-
nected to come to the central exche-
quer as a result of the export duty on 
these products. 

Shri Vasudevan Nair: What about 
the wO'rkers'! 

Shri Manubhai Shah: Automatical-
ly when the price goes uP. everywhere 
'he wages are going up. I am sur-
prised that Shri Vasudevan Nair 
should have made the remarks he did 
about the coil' industry. It is as a 
result of the Coir Board's establish-
ment in 1954 and thenceforth for the 
last ten years that from a position of 
terrific unemployment in Kera1a-
if yOU see the old reports concern-
ing' coiro yOU will know about it-
the industry has reached the present 
position by means of the assistance 
given by the Board. Coir is not an 
elast.ic item Of expO'rt. You cannot 
sell more coir even if you sell at half 
the price. As a matter of fact. th€' 
coil' workers and the coil' manufactu-
rers came to us only three weeks ago 
and we had to raise the duty of 10 
per cent to 25 per cent on yarn. A 
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supplementary notification had to oj;;, 
issued. When the duty was only at 
1() per cent., we thought it would give 
the maximum amount of margin to 
the coir workers and coil' producers. 
Therefore, instead Of 57.5, we levied 
the duty at only 10 per cent which 
I"ft a chunk of 47.5 to the coil' in-
dustry. We found it was disastrous. 
The yarn prices saged and we lost much 
of foreign exchange because the prIce 
the foreign buyer way paying went 
down. We brought it from 10 per 
cent to 25 per cent. Now it has sta-
bilised to some extent. I am not 
satisfied with this; perhaps a little 
more could have been done, 

The latest notification is about some 
mineral ore., where we had kept a 
bigger margin, Talcum, silminite and 
various other types of minerals, 
where We had not levied duty in 
order to see. as Shri Dandekar men-
tioned. if the industry would export 
and get the benefit. But the price 
was knocked down. From Rs. 1 crore 
j( came down to almost Rs. 62 lakhs. 
Rs, 38 lakhs worth of foreign ex-
change was gone. I do hope the 
House will appreciate that the pur-
pose of devaluation was not that. 
Where legitimately an industry is 
making a loss and the exporters l'e-
qUlre certain benefit Or incentive or 
assistance or some pTofit, we have in 
this scheme of things left enough 
eusion or margin to those industries 
to take that benefit. But for the rest. 
We had to protect not only the rupee 
bu', also the sterling and dollar earn-
inc' That is why this scheme of 
1hings is there, 

Then the questiOn comes in regard 
10 other items where we were giving 
,",ssi.,lance of 18--20 per cent. There 
a's~ we have taken certain steps. In 
respect 01 jute goods not an assisted 
item-3s Shri Himatsingka Tightly 
pointed uut. we have announced an 
import relief Of about Ri 250 per ton 
for Thai Mesta and Rs. 500 per ton 
Pakistani long jute and long jute 
from oth"" countries. That is in 
order to assist the import of raw 

jute, where world prices had gone 
up since devaluation, to bring the raW 
jute and produce jute goods here to 
export the same. By that method, we 
hope to earn a sizeable amount of 
foreign exchange. 

Even in the past we used to im-
port raw jute. It is not being im-
p0rted, as Shri Alva was saying, 
because we were just fond of im-
porting raw jute Or cotton. In the 
context of the overall production, 
the raw material requirement Of the 
two industries is sO large that we 
are still defiCient in this respect and 
we have' to import. Therefore, we 
have taken this step. 

Other items are also being carefully 
studied. The scheme regarding dia-
monds and jewellery was immedia-
tely approved and an announcement 
made. We have announced a scheme 
concerning raw film. As I said, 
other items are being closely studied. 
I can assure hon. Members that 
wherever we find that the 57.5 per 
cent devaluation has nol adequately 
helped exports to move, we will take 
action because the basic purpose of 
devaluation is to promote larger eX-
ports. We will calculate the disabi-
lities and take appropriate action. 
It cannot be done in a rush because 
the whole scheme of things is based 
on a different orientation now from 
what it was in the past. It is not 
just a question of 57.5 per cent 
across the board benefit in all cases 
in view- of the world prices. There-
fore, we have to be careful in our 
study of these things. 

Therefore. I can ask for the co-
operation of the House. If any han. 
Member Of if any friend concerned 
with a particular gamut of industry 
can put us wise and say that these ar~ 
the products whiCh still suffer dispa-
rity in world prices and to that extent 
it has to be corrected, we will have 
to devise some measures of export pro-
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motion and give due assistance to such 
products, provided they are in bulk 
provided the potential export is large 
and provided that they have the .capa-
city in the long run to dynamise and 
activise the export. It is not just a 
question of looking into a few stray 
items here and there. We had the 
previous scheme. We had the import 
entitlement scheme. It was not to 
cover paltry products; it covered 
Gchematically 16 groups of products 
to which we had given assistance. 
Maybe out of that some of them can 
move without any assistance because 
of devaluation assistance. 

But there will be still a large 
amount of manufactured goods for 
which studies are going on and as we 
get proper data, I do hope the export-
ers 'will cO-Dperate with us in v.·ork-
ing Gut the data more scientifically 
before \ve can make a firm announce-
ment. 

But th'e:-c are manv things where 
we can clarify the position. As regards 
what Shri Borooah said, take the 
question of tea, for instance. If the 
tea industry can tell us that they 
want to change over from specific to 
ad valorem or that they can deal with 
the slab on a specific basis instead 
of the fiat slab of Rs. 2 per kg that 
We have to have, we are prepared to 
consider the matter. We are not dog-
matic in this respect. I can assure 
him in regard to thc lowest priced tea, 
the commOn tea which is Rs. 4' 8 a kg, 
at Rs. 2 it leav~s 7 or 8 per cent after 
the 57' 5 per cent devaluation. Even 
to the poorest tea, except dust per-
haps, we have not much margin. If 
you take the case of Lopchu or Dar-
jeeling tea, you will find that the 
margin is much larger. 

... ft ~ ;r.q !fi"~'llf : ~'F!T ~~'091 

'lll~"f ~t ,",,"T ~ iiif'r 'f ~ if If'lI'J!'' 
~T ~ I ~., 1{ '1"l'Im i[m "1Tnn I 

Mr. Deputy-Speaker: The bell is 
being rung-Now there is quorum. 
He may continue. 
15 hrs. 

8hri Manubhai Shah: As I was say-
ing, if only hon. Members interested 

Certain Items (Res.) 
in the tea industry can give us some 
scheme by which the specific duty of 
Rs. 2 per kg. could be converted into 
an ad valorem duty in certain slabs. 
Or even the snecific duties could be so 
identified cle~rly that there should b" 
three or four siabs for different ({ua-
lities of tea, Government W'Quld be 
very happy to consider that matter, 
because our basic approach to export 
promotion has been that the duty 
shOUld be only that much which will 
leave enough margin for the industry 
to refinance their development and 
export promotion with greater vigOl1r 
since devaluation. 

S~ri Narendra Singh Mahida 
(Anand): People in foreign .coun-
tries prefer more of Ceylon tea than 
Indian. Is it as a result of propa-
ganda: What is the reason? 

Shri Manubhai Shah: I think this 
is a misn{Jmer. Ceylon is a country 
with 8 million people with a produc-
tion which is two-third that of Indian 
tea. Their consumption is round 
about 13 million kg. and their surplus 
is about 247 milJi'on kg. They con-
sume only 3 per cent of the tea that 
they produce. India consumes prac-
tically 45 per cent of the tea we pro-
duce, and then the population goes 
uP. In one of the notes circu;ated to 
Members of Parliament, it will be re-
called it has been shown that 54 mil-
lion kg. was the consumption in India 
in 1956, while today the .consumption 
is 191 million kg. or even more. 
Ceylon in the same period has remain-
ed at 13 milliOn kg. of consumption. 
If all the people of India or most of 
them are g'Oing to increase COClsump-
tion of tea by one cup more, you re-
quire 20 million kg. As Mr. Borooqh 
s3id \ve should economise and export 
more. When the going is good, 
when the country's problems are 
mounting, when the resources are 
scarce and development needs require 
more foreign resources, it is incum-
bent on us to export more of such 
proucts as tea and consume them a 
little less. It is not a great amount 
of sacrifice that we Are asking if we 
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.ask the people to red\1ce their con-
sumption of tea from three to two 
cups a day for instance. Therefore, 
it is neces~ary to produce more and 
consume a little less and have larger 
surplus for exports. That is the only 
way in which exports could be built 
lip. If anybody thinks that surplus 
will come only out of production 
minus con.sumption, then I can assure 
you that no exports are possible. Ex-
ports cannot be made just from Hea-
ven. they do not grow on trees, they 
come out of productio:1 out of Mother 
Farth 

Shri Rajaram (Krishnagil'i): You 
ll1form the Finance Minister too, be-
cause On the day of devaluation he 
3aid that he could increase exports 
Immediately. 

Shri Raghunath Singh (Varanasi): 
Internal propaganda of the Tea Board 
,,"ould be stopped. 

Shri Manubhai Shah: For the last 
1 en veal's there has been no internal 
prop~g2!1da. All the Tea Board offi-
ces and bureaus have been stopped. 
A psychological atmosphere has to be 
'Created by the hon. House as the 
lead~:i' of public opinion, that con-
sumption of goods should be reduced. 
I am not ta lking of the goods con-
sumed b v t h~ ma"es. Their belt is 
already lightened. and I am not ad-
v()cati~g tightening it too severely 
bC':~"Oncl endurance. What ~s wanted 
is a sclec"tive tns;:~ of reducing con-
sumption of items whjch the world 
market requires and where the masses 
of this country are not hurt basically 
In their nutrition standard. We have 
to wait to be<::ome completely saturat-
ed with all cansumer goods, maybe 
for another five or ten years. We 
shOUld have less consumption and in-
tensified production. Production is 
the key. I have been all the time 
saying that no amount of any money 
<'urr(;::'cy \'8.:u1tion or incentives or 
assistance or propaganda can do the 
job whiCh production alone can do. 
1'herefore, all the time the slogan 
which I have teen placing before the 

country all these years is: produce 
and produce more of all the goods 
that you can, because there is a world 
market for all goods. 

India is fortunate today in having 
diversified its exports during the last 
four years particularly, where more 
than 10 to 11 thousand products of 
Indian origin are entering the world 
market. As a matter of fact, this 
morning a gentleman was telling me 
that he was surprised when he went 
to Alegeria to see some of the Indian 
produ.ds exhibited there. He said: 
"Is India an exporter of all these 
things? We thought you are still be-
ginning industrialisation, you must be 
importing all these things." That is 
the type of image that the exporters 
of this country have (,rea ted in the 
world. 

Therefore, I would join issu(- with 
Mr. Alva when he blames all Ill' im-
porters or exporters. We tend soml'-
times to overgenerulise. If we say 
every producer is not honest. an mer-

.chants are not honest, all labour peo-
ple are not honest, all industrialists 
are not honest. then v.rho rcnlains in 
this coulltr.v'! Tilerefore, we have tll 
be careful. Then, may be a small sec-
tion. a few black sheep, for which the 
whole nation cannot and should not 
be tarred. I am proud of our l'xport-
ers. Thev have done a 111arvellous 
job. Thc'y have exported Rs. 820 
crores worth of goods in the face of 
keen and fierce w'Orld competition; in 
the face of problems of international 
trade. the terms of trade going in 
favour of industrialised countries. Our 
exporters go to the wide world and 
sell good.s. We can also sell morc if 
the production apparatus, backed by 
the masses of the people of this coun-
try, can give them more agricultural 
products, more tobacco, more jute. 
more cotton, more sugar, more oil. 
more cake, more coffee, tea and engi-
neering goods and pig iron. 

Really I th·aught the subject was 
more to explain the export duty, bul 
because it has arisen, I say it will not 
be correct to generalise from a few 
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causes. The case of Hungary was 
quoted. The other day the Hungarian 
Minister was here. She was greatly 
pleased and she purchased for the 
first time more than Rs. 25 million 
worth of cotlan textiles, and when I 
went to Hungary they again expressed 
great satisfaction. Yet. there "an be 
£ome defects. We are 'very happy to 
know they are having less and less 
complaints because of the Export In-
spection Council, compulsory quality 
contNI and pre-sh.ipment inspection. 
Even so, complaints can be there. 
Even in the eaSe of United States and 
Germany there are complaints some-
times. We had got some machinery 
for a cement factory in U.P. from 
the industrialised country of Germany 
which has been making them for 150 
years, but the plant did not come up 
to expectations. Onee in a while that 
no happen in the best of industrialised 
(·ountries. 

I am not saying that everything is 
gtrod in t he Garden of Allah, but by 
and large the Indian exporter stood 
the test of time and delivered goods 
in right time and of the right quality 
everywhere. 

N ationalisation of foreign trade has 
been talked about. I do not mean to 
take up the cudgels here. We have 
expanded the public sector in foreign 
trade from practically Rs. 10 crores 
before a decade to Rs. 200 crores. All 
the public sector corp-orations of India. 
1.11." STC. the Minerals and Metals 
Trading CorpOration, the Metals 
Scrap Trading Corporation, the Indian 
Motion Pictures Export Corpora1io:1. 
the Handloom ·and Handicraft Export 
Corporation. between themselves to-
day commHnd pra.ctic31lv 10 per cent 
of this R'. 200 crores worth of foreign 
trade. h terms of the new rupee, it 
will be nearlv Rs. 320 crores per 
annum. Selectively wherever we have 
if'lt that a commodity can be oriented 
to give a better return to the com-
munity by taking over by the State, 
we have never hesitated 'to do so. I 
have been telling my friends in the 
trade that we might make over and 
canalis~ cotton imports from the vari-
<>us East AfriC'a!] countries, U.A.R. and 
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from the U.S. under PL 480 we have 
tried to canalise non-ferrous Metals; 
we are canalising asbestos, rock phOS-
phate and mercury; we have from 
time to time taken decisions in the 
last few years on mineral ores, man-
ganese and iron ore. I must also as-
sure private trade in this .country that 
as long as they act as well as they are 
doing, as long as they promote exports, 
and diversify exports, it is no good for 
the State to interfere with no benefit 
to the community. Therefore, natio-
nalisation of foreign trade as a credo 
has never been acceptable to this Gov_ 
ernment. I have said so repeatedly. 
We are for canalising through the 
State trading sector those items which 
give in bulk the contractual benefit 
of negotiation with the foreign part-
ners. Such products We have never 
hesitated to take over in the State 
sector. in spite of the clamour raised 
by private trade from time to time. 
As the House knows, we have fought 
almost argwnentative battles over 
months and months with the mineral 
ore trade. Even today a controversy 
is waging between the cotton import-
ers and the Central Government on 
this issue whether imports of cotton 
should be taken over. Therefore. we 
are carefull~' looking into each com-
modity. If in the totality, if the House 
IS convinced that this particular com-
modity is more likelv to serve nati .... 
nal interests if taken' over by the state 
trading in anY particular sector of the 
corporation, we have never hesitated 
tn do so. At the same time, to keep 
the demode's sword hanging. to keep 
the air of uncertainty is bad. I find 
every time they say: take over and a 
nationalise the foreign trade. If that 
ran increase export and reduc-e im-
port. we can eertainly go in for it, 
but worldwide experience has not 
been like that. We have a mixed 
economy. The bulk of the produc-
tion in this country, in the conswner 
products, various products is in pri-
vate hands. It will be difficult, almost 
impossihle and impractical and harm-
ful to the country's interests to talk 
of taking over all the types of trade 
which we :n the pUblic sector would 
not find any way profitable or easier 
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to handle nor worthwhile for the 
CQuntry to go 111 for. From time to 
lime friends from the COIIllIlunist 
Party of India had been advocating 
it. .. (Interruptions.) 

Shri Umanath (Pudukkottail: The 
present affairs confirm what we say. 

Shri Mannbhai Shah: The state of 
affairs is not at all bad. Do not con-
fuse monetary reform with the state 
of affairs in the country and complete-
ly tar black the whole of India. Ind~an 
people do not deserve it. The Indian 
people have cone well in the last 18 
years and they are going to do well 
and in fact better in the next 10-15 
years under the guidance of the rul-
ing party qnd the great political move-
ment which had won freedom for 
India. I want to caution against this. 
I have b~en li,tening to debates in 
the last few days with a little sense 
of disappointment and the monetary 
reform is being projected as if some 
eanhquake has taken place. It is not 
like that. It is like the mountain 
climbing; you go on a long pilgrimage, 
a long march towards economic eman-
cipation. You walk on and the moun-
tain comes to be climbed; with cour-
age. steadfastness and skill you can 
climb the mountain a"d come to have 
better health. That is what the pro-
cess of devaluation means. Devaluation 
is not the result of dispair. We have 
had remarkable achievements in the 
past and will continue to do so in 
future. (An Hon. Member: All speech-
es but no production). Speeches be-
ing made here make planning the eco-
nomic growth of this country possible: 
the stimulii given to the society and 
the C'ommunitv had come from all the 
speeches of the hon. Members oppo-
site as wei! as han. Members On this 
side of the House. I would only be-
seech them for a little consideration 
of proportion and apportionment of 
blame onlv by identified methods 
rather than in a generalised way. I 
have nothing more to comment on 
this su b.iect except to say that this 
resolution may be adopted. 

Mr. Deputy-Speaker: The question 
is: 

Situation in the Country (M) 
"In pursuance of sub-section 

(2) of section 4A of the Indian 
Tariff Act, 1934 (32 of 1934), thi. 
Hou3e approves of the Notilicati<Jn 
of the Government of India in the 
Ministry of Commerce No. OS.O. 
1696 dated the 6th June, 1966,' as 
arr.ended vide Notification Nos .. 
43(3)-Tar/66 dated the 6th June, 
1966, S.O. 1841 dated ,he 15lh June 
1966, S.O. 1940 dated the 27th 
June" 1966 and S.O. 2133 dated 
the 15th July, 1966, le,-ying export 
duty on sacking (cloth, bags, twist, 
yarn, rope and twine) Jute manu-
factures of certain descripti'.)~ 

cotton waste (all sorts), tea, all 
oil cake3 other than copra ani 
groundnut oil cakes, tobacco, un-
manufactured mica, all sort!, 
hides, skins and leather, tanned 
and untanned, a:l sorts. but not 
in-:.:luding manufactures 01 ka'.her, 
and roir and coir man<.Ifac·~ures 

from the date of such Notifioa-
tions." 

Tlte motion was adopted. 

15.\4 hrs. 
MOTION RE: ECONOMIC SITUA-
TION IN THE COUNTRY--contd. 

Mr. Deputy-Speaker: The Pn'lS" 
wilt now take up further considera-
tioY, of the following motion moved 
by Shri Sachindra Chaudhuri on the 
26th July, 1966, name:y:-

"That the present economic 
situation in the country be taken 
into ,consideration," 

The time taken is 3 hours 55 mhutes; 
we have 11 hours and 5 minutes left. 
Shri C. K. Bhattacharyya may con-
tinue his spee<::h. 

Shri C. K. Bbattacharyya (Raiganj): 
Sir, when I had to break my speech 
in the midst of an unfinished <entence 
that day, the Chair was pleased to re-
mark that I mav resume tomorrow. 
Since that day I have remained a dupe 
of 'tomorrow' because of the no-con-
fidence motion ... (Interrllptions.) 
I wonder today whether there was at 
all a necessity of bringing in a motion 
of no-confidence before the Finance 
Minister's motion. You must have 
noticed, Sir, that the debate on the 




